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CP No. 31/ALD/2018

None for the petitioners/applicants.

The present petitions are received by the Registry of this Tribunal
through post, which are filed under sections 71(10) 73(4) of the Companies
Act, 2013 against the Respondent Company. .

It is matter of record that Respondent Company has already gone
under the CIRP process and a moratorium under sections 13,14 of the I & B
Code has earlier been declared. Therefore, the question of maintainability of
the present petition before this Court also arises.

Hence, a formal notice be issued to the Resolution Professional
appointed by this court for filing its reply. The Registry is directed to forward
a copy of these applications/petitions to the R.P. Sri Anuj Jain.

Since, the petitioners are not present today and are equally expected
either to appear in person or to be represented by their counsel/representative.

Hence, the Registry is directed to issue a formal notice to the
applicants/petitioners to remain present either in person or through their
counsel/representative in this Court to prosecute their petition, failing which,
consequential order may be passed. e

Further a notice be issued to the Central Govt. through learned CGSC
to invite comments of the nominee, Member of MCA in the COC pursuant
to direction of this court.

- The matter to listed on 28" February, 2018.
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